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(Amdt.) Bill 

CONSTITUTION (AMENDMENT) 
!ULL· 

(Amendment of aTticIe 352) 

Shrl Oatl Vishnu Kamath (Hoshan-
_abad): Mr. Deputy-Speaker, Sir, I 
beg to move tor leave to introduce a 
Bill further to amend the Constitu-
tion of India. 

Mr. bepaly-Speaker: The question 
ie: 

"That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India," 

The motion WG, adopted. 

1I1It! Oarl Visbilil Kamath: I intro-
duce the Bill. 

Dr. M. S. Ane, (Nagpur): Sir, 
.. ben a motion i'! made, introducing 
• Bill to amend the Constitution of 
India. no mention of the article to 
be cmende':\ is made there. How can 
thE people understand it ~ 

-"'hrl Harl Vlsbna Klimat!.: That is 
the form in which the motion h made 
You might tell the Chair. I' he per-
mit., I shall be happy to mention the 
.rtlcle. 

II •. Deputy-Speaker: Order, order. 
Shrl M. L. Dwivedi, 

TREAOON BILL· 

15ft If' 'fro frii\' (1!<frW) If 
~1.';:;r~ 

"f", nutr, it; f"llt II"!'mft q-rit 

'1fT" m "'-ff'A''l'i 'iT ~"W ~ 1I''IT 
~nntn 1fT<r;:ff1f;r'iW!1M.mr 
f~ "'" '!iT "'T ""Tit ",'I ~'fllf(l' i'r 
onlf'" 

Mr. Deputy-Speaker: The qu~t1on 
is: 

"That leave be granted to intro-
duce a Bill to provide for punlah-
ment to persons found tuUty of 
treaeon and matters connected 
therewith." 

The motion wa, adopted . 

. ~ ,,0 \lito fii~ : f! f~"", 1I1i 
ihr ""urr ~ , 

ALL-INDIA SERVICES (AMF.ND-
MENT) BILL· 

(/....,.,.ticm of neW section SAl -by 
Shrl C. K. Bhattacharyya) 

Mr. Depllty-Speaker: The HOWIe 
will now take up further considera-
tion of the following motion moved 
by Shri C. K. Bhattacharyya on the 
3rd December, 1965: 

"That the Bill further to amend 
the All-India Service. Act, 19151, 
be taken into consideration." 

Shri C. K. Bhattacharyya to con-
tinue his speech. 

shti C. 11:. Blutttaeharyy. (Raiganj); 
Sir, last time when you called upon 
to me to move the Bill, I hod Just 
time to mnke the motion. Now, after 
these heated controversies raging in 
this House, I will just .tate in a short 
.urmmary what I would like to say In 
justification of the Bill before th~ 
House. 

My object In bringing forward this 
Bill has been stated in the Statement 
of Object, and n.-asons. which I will 
read out: 

t'Thcre is a growing tendency, 
of late, on the part of senior Gov-
ernment officials to Join privatI 
firms or companies on lucrative 
remuneration after rrtircment. 
These official., having held key -----.. _. __ .. __ ._-------_. ---.--.. --- .-.------ --"-
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